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- 	OA - .352/96 

Counsel' for the applicant :Shri 

Shri B.N. Choubey, the learned counsel for the 

produce some documentary 

evidence in support of his stand thatth9' has'ben working 
fA 

since 1969 and thereby claiminQ seniority in the gradation 

list. Time is granted. List' this cage on 14.8.96 For 

admission. 	 - 

- 	 (N.K. Verma) 

96. 	. 	Shri 8.N. Choudhary, the l8arned .counse Tt) 	() 
for the applicant. 

after certain ariument, Shri Chou'dfar, the learned 

counsel for the applicant seeks one week adjournment for 

producing departmental scheme on the subject for which 

aqitation has been made. List this case on 21.8.96 for 

-admission hearing.  

(N.K. Var a) 

i1ernber (i) 

6. 	None for the applicant. 

No body appears for the applicant even after two 

call this morning. Let this c'ase be adjourned by two weeks 

tobe 1i'sted on 4.9.96 for admission hearinc. 	- 

Ic 85/ 
	

(N.K..,  Verma) 
- 	 11embr (ii) 



- 	4.1 4.9.96. 

rH 
Mehrotra) •, 

V.icte_chairrnan.  

/CE3S/ 	(K,DTaha) 
S. 	

Member (M) 
S 	

S 

1./o lrt ict 

7 	 Counsel for the applicant : Mr.Sha 

Coun.el for the respondents : None 

Adj 	med to :5. 12. 1996 for h 

.: 
D.Purkayastha ) 

çN'ço 	Ui 	 N 	ri e .. a P ear 

S 	
13.2.97 • for heazing. 

(U.PurV- stha) 
Member(J) 

Opt - 352/96 	5 

Shri B.N. Choudhary, the wu6sel for te pplicant. 

Heard. Mdrnit. Issue notices to the respdndents 

to Pile. W/S within four weeks.. Rejbinder if any, 

may be filed withintwo weeks theredf'ter List this 

case on 8.10.96 for hearing. 

1djourned to 

(K.iSaba) 
Mernb'er(A) S  

Bhushan 

ring. 

ha) 
:r(A) 
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OA - 352/96 

List it on 2.5.97 for hearing. 

h 

(V .N. 'ehrotra) 
Vice_chajrnan 

List on 	23.7.97 for hearjg4  26.97 

CM 

K.1iuthu Kumar) 	 kV.N. IvIehrotra) 
1emJer(R) 	 Vice-Chairman  

19 

3. 7-97 	 List on 10.9.97 for hearisg, 

(U.N. lIehrotra) 

7 	Shri S.Bhushan, counsel for the applicant. 

ShiJ..Panciey, SSC for the respoients. 
The learneck counsel for the responcierxts prays 

or time to seek instruction Allowéa four weeks time to 
file W/s. Rejói&lei may be filed within two weeks thereafter.. 

List on 17,11.1997 for hearing.• 	 / 

S 	 (V.N.Mehrotra) 
Member(A) 	 V ice-Cha irman 

I 	S KJ 
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None for the applicant.shrj 3,N, 

Pendey,Senior Stding Counsel, trays for three 
weeks 	time to file Written statement. allowed. 

Rejoinder to be filed within two weeks theresf'ter,  
List on 21.1.98 for direction,  

(V.N. ehrot.a).. 
Vic8Chirman 

Since the Bench is not available list 

on 27 .3 .98 for direction. 

1 
V\J 

( V.K. SrlvastaVa ) 
SKS 
	 Dy. Registrar 

13/2 7.03,98 	 On the requestby ShriJ.N.Pandey, the learned 
SSC, four weeks futhertime is allowed to file W/s.. 

H 	 ejoiricter, if any, may be'filed within two weeks thereatt 

Lison 03,06,1998 tor directi . 

(L..K.Prasad) 	 (V.N.Mehro'tra) 
Member(A) 	 Vice-Chairman 
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Writt.eti statement not filed so far. 

ur weeks time is allowed for the same. 

joinder to be filed within three weeks 

ereafter. Litton 3.9.98 for rectiôn 

V.Nehrotra% 
LR.K.rasad 	 Vice-Chairman 
Member, (A) 

	

15/03.09.98 	 W/s not filed so far. Four weeks 

further time is allowed for the same, ieJoinder may 

be filed within two weeks thereafter. 	 ( 
List o3O.11.l998 for direction, 

(L.R.K.Prasad) 	 (VjLMehzotz) 
Member(A) 	 Vice-chairman 

	

16f30.11.9 	WS not Pilid. 4 weeks further time is allstjed 

to Pile the US. RejDinder, if any, may be filed 

within two weeks thereafter. List it on 12.2.1999 

for a* direction. 

A1. 	(LAKSHMAN JHA) 	 (L.P.K PRASAO 
member() 

17.! 12.2.99. 	None for the applicant. 

W/S has been filed. The applicant may file rejoinder 

within two weeks. List it on 16.4.99 for direction. 

(LAKSHIIAN JHA) 	
(L.R.K. PRo4SAD) 

1E11BER () 	 NE1BER (A) 
/cBs 
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1 .1 16.4.99. 	List it on 11.5.99 for direction for want of time. 

/CBS/ 	L.\HP1,NG.LLRNA) 	 (s..NARMYRN) 
MEMBER (A) 	0 	 VICE-CHAIRMAN 

01  

19/11; 05.99 Shri V.M.LSinha, SSC for the respondent. 
None for the applicant even on second call. 

1re have looked into the earlier orders as well. 
This O.A. is thus, dismissed for default, 

" 	(L 	1 iana) 	 (S . a 'I) 
Meer(A) 	 -. • ice- Cha ian 

	

. 1 	 r 	 •y 	
• 

: 	• 	•• 
- 	00 	- 	 - 	J• 0• 	 - 	 • •• 

I' 	ç 	_•- 	0 0 . 	•., 	 - 	•, 	.• 	'• 	 _ -•; 


